CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

Ne,03,A,848 of 1987

Present : Hen'ble Mr,lustice A.Ko.Chattsrjees Vice=Chairman,

Hen'ble Mr.M,S,Mkherjees Administrative Member.

NIRMALENDOU MAJUPMDERs Ex-Creuw
Coentreller under the 0ivi-
sienal Railyay Menagers
Eéstern Reiluays Asansel.
eee Potitiener
VS.

1. The General Ménagers Castern Railuays
17y Netaji Subhas Read, (alcutta-1,

2, Divisienal Railyay Managsrs Eastern
Railyay» Asansel=713 301,
e+s Regpendents

Fer the petitiener 3 Mr.Balai Chatterjees ceunsgsl.
Mse«B.Mendal, ceunseal,

Fer the respendentss Mr.P.K.Arsras csunssl,
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The petitiener was fermsrly @ Driverr» Gr.(» at Asansel
) : ’ <
and thereafter appeinted as Lece Fereman, Gr.'B's and she tesk

veluntary retirement u.a.F. 5.11.1983 yith full pensionary

benefits, Heyever» @t the time of camputatzan af penﬁlonary
benefitsy 50% of running alleuyance yhich he yas drau§% A?a j;
net added to the b331c pay as ranlradby the dac1 ien_» th:
Hen'ble Supreme Ceurt in the cage ef Amg{a‘Kumﬂr Ch-ttopadhy?y

& Ors. vse UOI & Ors (Civil Appeal ne,11042-44.0ef 1996), ag a
~J

oo 2f=

N
\




e
result of yhich the petitiener's pensienary benefit yas ¢ lass

then his entitlement., He made representatisn te ths DRM

regard ing yreng fixatien ef pay and pensiens but te ne affect.

In such circumstances: the instant applicatien has been Filed fer
apprepriate reliefs,

2, We have hedrd the ld,ceunsel fer the parties and peruses
the recerd befere us,

3. Ld.counsel fer the respendents has submitted that a
directien may bs given te the autherities ts censider the prayer
of the petitiener and te release such benef its as may be

admiss ibls under relevent lays and rules,

4, " In the ﬂbsenc- of raply frem the respendents) we censider
this a fair and vﬂ!&:nti uiy te dispose of the instant @pplica~-
tien,

Se Ws accerdingly digpese of ths applicatien yith a directien
upen the respendents te treat the applicatien itself togcthér
with the annexures ag a representatien fer the reliefs claimed
by the petitisner and te reledase such financial bcneéits ts
which the petitiener may be feund entitlied io/uithin 8ix weeks
frfm tho iéqugf cemmunicatien of thig erder. In case the
X b or @ny part ef it is trned dewns 2 reassned erder shall
be passed and cemmunicated yithin the same peried,

6. Ne® esrdesr is made ag te cests,
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(Mo S0 Mukherjee ) (AeKoChétterjee)

Administrative Member Vics=Chairman
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